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[Reccwed the assent of the Govemor on 29th S¢ptemb¢r 1979 cmd
pubh.shed in Government Gazette dated 29th Septcmber 1979.]

An Act to provide for the prevention of insult to Swte Honaur.

Be it enacted by the Jammu and Kashmir State Le’gis!ature' in the »

Thirtieth Year of the Repubhc of India as follows :-
3
1. Short title, extent and commem'emem.«(l) this Act may be called tﬁe
Jammu and Kahmir Prevention of Insult to State Honour Act, 19’79

2. It extends to the whole of the State of Jammu and Kashmir.,
3. It shall come into force at once.

4. Insult to the Flag and the Consmuuon of the State --Whoever in
any public place or in any other place within public view burns, mutilates,
defaces, defiles, disfigures, destroys, tramples upon or otherwise brings
into contempt (whether by words. either spoken or written, or by acts) the
Flag of the State or the Constitution of Jammu and Kashmir or any part
thereof, shall be punished with imprisonment for a term which may extend
to three years, or wijth fine, or with both. - ‘

Explanation 1 ~Comments expressing disapprobation or criticism of the
Flag of the State or the -Constitution of Jammu and Kashmir or
- any measures of the Government with a view to obtain an amendment
of the Constitution of Jammu and Kashmir or an alteration of the Flag

/-

- of the -State by lawful means, do not consmute an offence under this :

(Act,
Exleim 2.-For purposes of ihis Act the éxpreksion--

(a) “Flag of the State” includes any picture, painting, drawing or -
photographs, or other visible representation of the Flag of
the State, or made of any substance or represcntcd on any
substance ; and ‘

(b)" “public place” means any p!ace intended. for usé by, or acoesstblc
to, the pubhc and include any pubhc conveyance.






